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HO'BLE MP. JUSPICE [LL.

azter (EDEFM) in the month oFf January, 1993 and az zuch he

has

w0
[

the educational gualificat

ded

hawre oerazed the rzoords.

worted for more than 240 days and by 3 verbal notis: his

r7ices canact be terminated. His 2z2ond contenticon s that

under the rules after his initisl apoointment.

= have heard the lsarnsd

rzferencze that the applicint wag sppointed onh a vasant gost

one Shri Desp Chand wasz facing discislinary

haz een put off doby peniiag finalisstion oFf dizciglinary
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submitted and it was =submitt=3 that servizzs of sShri Dzep Chanmd

has bezn terminsted and applic Jtlun; vzre invited vide Lnnexur

completed anl Shi
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wezedingzs. On behalf of the

v

A=3 dated 264,93, Th: selzoticr proceedings have nEen

‘ 4
[1L)
i
o))
P
il
a3}
[
[
(14
w3
5
)
¥}
il
n
Ty
=
6]
[l
!-J
W
(¥]
r
‘-)o
iy
]
L )

the DA and the sam: iz rejzotesd., The stay crlzr granssd

(B

rlizr zotomatically comss £o an end
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counsel for £he parties and
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